
    

    

      

   
  

 

   
 

     

       
     

       

            
   

    

        

          

           

         

         

           

           

            

           

  

           
          

            



     

  

             

            

         

            

            

           

            

          

         

             

           

          

           

          

           

         

          

             

            

     

              

           

          

           

              

           

         



NATIONAL COMPANY LAW TRIBUNAL MUMBAI BENCH

T.C.P. No. 371lI&BP/NCLT/MAH/2017

6. In view of the facts presented before this Bench, we are of the view that

it is in dispute as to whether the incentive has been incorporated while

employing the Petitioner with the Corporate Debtor company, or not,

therefore, in the backdrop of these facts, this Petition is hereby dismissed with

liberty to the Petitioner to proceed in accordance with law.

V. NALLASENAPATHY
Member (Technical)

B. S.V. PRAKASH KUMAR
Member (|udicial)
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